
Central Administrative Tribunal, Principal Bench 

Original Application No.1496 of 2003 

New Delhi, this the 11th day of November, 2003 

Honble Mr. Justice 

Honble Mr.S.K. Naik,Member(A) 

Smt,Vi jay Bhardwai, 
W/o Shri Ajay Bhardwaj, 
R/o J'-'50..Second Floor, 
West Petel Nagar, 
New Delhj.-8 	

.... Applica nt 
(By 	 Shrj Mayerik Yadav) 

Versus 

Central Provjdert Fund Commissioner, 
Through its Commissioner, 
Employees Provident Fund Orgenisation, 
Bhavishya Nidhi Bhawan, 
14, Bhlkajj Came Place, 
New Delhi.-66 

(By Advocate Shri V.5. R. Krishna) 

0R .QE .RORAL 

B........Ju.s1..ice V 	 ai. ,çjì.air rna.n 

* . . . Respondents 

Learned counsel for the applicant states that he 
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may be permitted to withdrew the present application with 

liberty to take recourse under the law. 

2. 	
Allowed as prayed. Subject to aforesaid, 

dismissed as withdrawn. 
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S. lCNaik) 
Member (A) ( V.S. Aggarwa]. ) 

Chairman 
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